
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

G.A. 53/93. 	 Ot. or Decision : 28-09-95. 

E. Dsyaramaiah Chatty 	 .. Applicant. 

Vs. 

The Railway Board 
Rap. by its Chairman, 
Rail Bhavan, Now D•lhi. 

The Genital Manager, 
IflSC Rly, Ssc'bad. 

The Ditsl. Railway M.nag,, 
Sc Ply; Guntakal, 
Anantapur District. 

The Sr. Divi. Mech.Engin.er(Loco), 
Guntakal, Anantapur, 	 .. R.spond.nts. 

Counsel for the Applicant 	: Mr. P.Krishna Raddy 

Counsel for the Respondents 	: Mr. N.R.Duvaraj, Sr.CGSC, 
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THE HDN'BLE SlIP! B. RANGARA3AN 	MEMBER (ADMN.) 



± 
(ii) 	

The learned standing Counsel further submitted that 

the Pull Bench (page No.169 of Full Bench JudgmcTlts of CAT 

1991-94, vol0 
3 - C.S Flias hhmed and Ors. Vs. 4301 and Ors. j 

of Bflgalrq CAT held that 
fl applie ion und 	 of 

r A.T.ACt, 1985 is not maintainable in order to c4im benefit 

of judgment which is ju5 in REM when iE was denied to the 

dtmilarly situa€ed persons, te remedy is by way of a petition 

under theCOfltemP of Courts Act in the. appropr1atfldt 
cial 

forum and hence even if the judmeflt in Reaaappas CaSC is 

held as jus in REM, this OA is not maiataiflabt. 

S. 	When similar contefltiol%5  were raised is an identical 

case beari 	Oh No.48/9) on the file of this Tribusal, it was 

held by us by order dt.28.9.1995 that there is force in the 

contention of the respondent's counsel and further held 

that it is not necessary for di5z0Sal of that OA as to 

whether jud!rfleflt in ReddaPa'S case is jus in REM or not. 

it was also held by us in that OP. that the order of the 

A.P.High Court in W.P.N3.290.5/82 having become final, cannot 

OA. it was also held that the order of I: 

be re_opened in this  

the Railway Board (R-1) dt. 	
wherein some ex_flatia .' 

payment was ranted was not vioLatiVe of the .Suoreme Court'S 

order in Reddappa'S case. For reasons stated therein, OAN0J4S/2
3 .  

was aismissed. 

9. 	
is the prayer in this OA is same as the oryer. in OA 

48/93 and the contentions are also seme, this OA is alSO 

aismissed for the samC reasons. No costs.// 
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4. 	
But the said prayer for relief was amended by the 

order of this Tribunal dt. 17.1.1995 when an M.A.N.).907/94 

was moved for the same. The amended relief reads as under;- 

'Following the judgment of the Hon'hle Supreme Court 
made in C.A.tJos.4631_82/92 and batch cit. 5..19n3, 
which is a Judgment in REM, this Hon'hle Tribunal may 
be pleased to declare the order of the na i1''ay Board 
No.E(D&A) 92 R06-32 dt. 19.9.92 (paie No.1) of the 
1st respondent, the order No.G/p.544/31/n&A/BM 2963 
dt. 22.3.1j8 (p-5) of the 2nd respondent and the 
Aopeilete Order No.G/p.544/31/D&A/3M '968 dated 
14.9.1981 (p-7) of the 3rd respondent and the order 
of the. DiScjljnnry authority No.G/P.644/91/o&A/12969 
dt. 13.2.1991 (p-tO) of the 4th respondent as illegal, 
and without jurisdiction and set aside the same and 
COnsquently direct the respondents to reinstate 
the applicn into service with all the benefits 
including continuous service, payment of arrears of 
salary, increments, promotions and other benefits. to  

S. 	The A2ex court order quoted above dt. 5.2.1293 gave 

benefits of reinstatetnent and comnensation for those who narti-

cjpatj in strike and removed from service. The Railay Board 

3.U.No.(D&A)93 RG6-65 at. 14.9.1393 indicates that the 

concern9a authorities are required to im221ement the judgment 

in Reddeopa's case in res2ect of employees covered by Civil 

Aceajs mentioned in that Judgment. 

The contention of the applicant in this GA is as follows:_ 

The 
judgment in Reddap,as case makes it clear that 

the jucLgrnent 16 jus in REn and hence the an1icant is entitled 

to bhe benefits referred to there in that ofder and 

order has to be nassed in this CiA also to that effect. 

The 1earnd Standing Counsel contended as follows:_ 4 
(i) 	

The order of removal dt. 13.2.1s1 massed by 11-4 has 

been confirmed by A.P.Hiqh Court in W.P.No.2905/02 	It is not 

open to this Tribna1 to pass any order Which will have the 

effect of modifying the order of A.P.High Court in tNpN
o  

2905/32. 




